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Central Administrative Tribunal
Principal Bench.New Delhi

0.4.617/9°
New Delhi this the 24th Day of February, 1997 o

Han'ble Dr Jose P, Verghese, Vice Chairman (J)

’

Miss Usha Gupta,
D/o Shri M.5. Gupta,

‘R/0 3679, Gali Lohew3ali,

Chawri 8azar, .
New Delhi. .erees Bpplicant

{By Advocate : Shﬁﬁ 0.N. Moolri)

VERSUS
Dr B, Chakravarty,
Medical Superintendent
Safdarjung Hospital, ‘ . - -
New Delhi. . : +vs ... Respaondents

~

By Advocate : Shri Madhav Panikar)
ORDER(GRAL)
(By Hon'ble Dr Jose P,Vergheée5 VCEIN)

1. This case .had come for final hearing on 17.1.92.

a

On the said date it was pointed out by the respondents

counsel that ~a similar prayver was made in the Contempt

of Courts proceadings and the court had recqrded_>a

finding that nothing is left for compliance in respect

~

of the original ordasr dated 17.9.93.

.
2. The learned counsel for  the applicant had

pressed for - the payment of increment which according Yo

him has not  been ‘pa?d. The learned counse) for  the
applicant also stated that the grrears of payment  even

though the ~same has been cor@ectiy'caWCUWated by ‘the

“respondents, the same- has not been paid to _thg

1

applicant during the period 1988-89 onwards ti11 the

-

vear 1994,
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3. On the basis of these submissions a directﬁon-
was issued to the respondents to produce the file, far

our satisfaction whether the payment with respect to the
categories referrad to above and for the years alleged

have begen paid or  not. The respondents are also
diredcted to produce the copy of the cheque indicating
the date of payment and the receipt thereof at the

instance of the applicant.

4, Today the respondents have broduced the‘records
and we find that a cheque bearing No.537356 was issued
- on 2.5.95 in favour of Miss Usha Gupta for -an amount of
Rs.2,683/- 4,and‘ the receipt on a revenue stanp which
indicates that this amount is for the period 21.11.1988
to 7.11.94 -.and received on 5th May, 1995. In view of
" this, we are safisfied with the submissions of thé'
respondents  that the payment for the period from
November 1983' to November 1994 has been made. We are
satisfied that the said payment has been paid against
the receipt of the applicant. In view of this this 0.4.
iz disposed of, as nothing mére jz left for compliance
in respect of the original order déted 17:9.93 . The

natter is dismosed of accordingly.

-

(Dr-Jose 4 .
Vice Chairman



